
06.04.2021 

State Vs. Rajpal Kaler & Ors. 

FIR No. 0392/2020 

PS Pandav Nagar. 
U/s 419/420/406/467/468/120B/34 IPC. 

ca 06.04.2021 

on Pr. Ld. APP for the State. 

ike Sh. Arun Sheoran, Counsel for the applicant/accused. 

hat Complainant with Counsel Sh. C.S. Tyagi. 

This is the third bail application of accused. The last application

was dismissed as recently as on 25.03.2021.

Without going into the merits, it is submitted that accused has paid 

compensation amount of Rs.8 Lacs to the complainant vide DD bearing No. 

295987, Dated 06.04.2021, drawn on Kotak Mahindra Bank, without prejudice. 

On the other hand, Counsel for complainant submits that the 

complainant is accepting the aforesaid compensation amount without prejudice 

only for the purposes of bail and he is not opposing the bail, if granted to the 

applicant/accused. 

On the other hand, Ld. APP for the State submits that since 

significant part of investigation is still pending. hence bail should not be 

granted. 

Heard 

In view of the facts and circumstances and without going into 

merits of the case, as accused has paid some compensation amount to the 

complainanat, who is not opposing the bail, the application íor grant of bail is 

allowed. Accordingly, accused Rajpal be released from JC on his furnishing a 

bail bond in the sum of Rs.25,000/- with one surety of the like amount. 



Further, as investigation is still pending and supplementary is yet 

to be filed, applicant/accused is directed to appear before the lO every week or 

as per the requirement during investigation. 

Accused shall further comply with conditions as laid down under 

Section 437 (3) Cr.P.C. Failure to abide by the same may result in cancellation 

of the bail 

Application stands disposed of. 

A copy of this order be given dasti to respective counsels for the 

parties as well as a copy be sent to the IO/SHO concerned. 

(Atul Krishna Agrawal) 

CMM (East), KKD, Delhi/06.04.2021 
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State Vs. Hasim 
FIR No. 333/2019 

PS Crime Branch 

U/s 25/54/59 Arms Act. 

06.04.2021 

This is an application for bail under Section 437 Cr.P.C on behalf 
of the applicant/accused Hasim 
Pr. Ld. Substitute APP for the State. 

Sh. Parmanand Jaint, LAC for the applicant/accused. 
Reply filed by ASI Vikal Singh to the bail application. 
Arguments heard from both sides on the bail application. 
Considering the facts and circumstances of the case, I deem it fit 

case to grant bail to the applicant/accused. He is, accordingly, released on bail 

on his furnishing a bail bond in the sum of Rs.15,000/- with one surety of the 

like amount to the satisfaction of the 10/SHO concerned subject to condition 

that he shall not tamper with evidence in any manner whatsoever. 

Present application is accordingly disposed of. 

A copy of this order be given dasti to the 10 concerned 

(Atul Krishna Agrawal) 
CMM (East), KKD, Délhi/06.04.2021 



State Vs. Sachin Paswan 
FIR No. 333/2019 
PS Crime Branch 

U/s 25/54/59 Arms Act. 

06.04.2021 

This is an application for bail under Section 437 Cr.P.C on behalf of the applicant/accused Sachin Paswan. Pr. Ld. Substitute APP for the State. 
Sh. Parmanand Jaint, LAC for the applicant/accused. Reply filed by ASI Vikal Singh to the bail application. Arguments heard from both sides on the bail application. Considering the facts and circumstances of the case, I deem it fit case to grant bail to the applicant/accused. He is, accordingly, released on bail on his furnishing a bail bond in the sum of Rs.15,000/- with one surety of the like amount to the satisfaction of the lO/SHO concerned subject to condition that he shall not tamper with evidence in any manner whatsoever. 

Present application is accordingly disposed of. 
A copy of this order be given dasti to the lO concerrned. 

(Atul Kristhna Agrawal) 
CMM (East), KKD, Delhi/06.04.2021 


